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s/o Late Shri Ram oeenaA
Metrological Assistant
R/o  145-8y ?ocketwgls.

Mayur.Vihar phase=III} - -
De‘lhi-gs e e o.‘....‘Applicantﬁ

(By Ad\'locaAte“:‘ Shri MiL5Chaula )
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ar 13 Union of India
A ‘ through _
the ':‘ae::::e’cary,"i .
Ministry of Food-& Consumer F\ff’airs,

(Dep ttii of Consumer Af‘f‘alrs)'”*
Krishi Bhauan’
New Dalhi%i

d Rddldsecrataryd
Ministry of F‘ood & - Consuner Af‘f‘alrs,

(Depttd or Con sun o Affairs);

Krishi Bha van
New ' Del hi'%

33 Director ([egal l'ietrology ),

Nlnistry of Consumagj Affairs ;
Public Distributionm)

¢ (Dep tt‘ﬁ.oi’ Consum er Af‘f‘alrs) N
Room No’ 146 Krishi Bhawan}
Neuw Delhi‘}

4‘.‘1 Shri Raj Kumary.
Asstti Director(LL‘l), .
R Ministry of Food & Consumer F\f‘f‘a:n:snrl
G Deptts of Consumer Affairsy
st . RRSL,
o : ) Bht.baneshuar;i

Sﬁ’_ sh’ ﬂ-iarbhaaan Smgh" .
Deputy Directory .
Ministry of Food & Consumer Affairsy
Dq: ttd of Consumer Af’f“ai.rs'”,‘g

RRYL ,
Abmbdabadi]

64 se cretaryﬂ
Dholpur Pbuse,

Shah jahan_Road}
New Dol hifi y s s..Respondents ‘3

(By Adwcate? shri H.KiGanguani )4
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'regular service in the grade are eligible,for promotion

: Ap‘plicf:‘nt impugns: respondents® order da ted
53599 (AnnexureZA1) promoting his junior Shri Raj
Kumar as Asstﬁ%_‘éiractqr_:‘a_nq ‘regspo‘r_zd.ents-" order dated
27395399 (Annexure-A2) rejecting_,h.i,s,nepresantationf?

He se2ks promo tion as Agsttfi D'ixj_e_c;tor with effect from
thedate his junior Shri Raj Kum2r was so promoted with

all consequential benefi t9to§

2‘%1 As per provisional seniority list of o
Metrological Assistants as on 112 399 (Annexure-ﬁiz)
applicant at S1¥Nod5 is senior to Shri Raj Kumar
Respondent Nodd uho is at S19No%6d The next higher
post is that of Assistant Uigectog A(Ueights & Mea sures)

appointment to which is to be made by promotiony failing

™

which transfer ondeputation (including short tem contpact"){

The post of Asettd Director (U &M) is a selection po stg:“
. _ A

and for promo tion, Metrological Assistants with Syear

a group "A-' DPC has to make recommendation to be hsaded
by a Member upsc |

3? Adnittedly the DPC met to make rewmdendations for)
filling up the vacancy of J\D(hlG;l"l).%PT Bo th applicant as
well as Respondent No%f4 ful filled the eligibility
qualifications and were £her8 fore con s:lderéd on the basis
of the preceeding ACRs for the relevant period. While "
applicant was graded as qud, Shri Raj Kumar was rated

as 'Yery G.ood-";;‘ u‘je,have p erused the_éﬁRs for the raelewvant
period of applicant as well as Shri Raj Kumar Respondent
No“jdj Shri,_‘Raj, Kunar;_s AéRs are clearly superior to that
of applicant: and respondents cannot be faulted for

giving 2 better grading to Shri Raj Kumar as a result
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of which he superceded applicant for thls post of

AD(J &M) yhich is to be Pilled by promo tion through
sel ectionéﬁ |

ol

48 A The main ground advanced by applicant is

with because a.l.thou'g.h.he had w_t;ni,tted his salf
appraisal form in 1994, 1995, 1996 and 1997, the

s2me were called for again and were possibly reuritten
by officers who had never Supervised his u_ork‘ﬁ In

this connsction, respondents havye stated in their

reply that this ground has no basi_s,%% indeed they

stite that applicant's ACRs were got complated by the
Dy*ffbirector (LNSo f the same Qirgcf;orat_va as the then Assttg.fg
Director (LM) declined tn complete the ACRs stating that
applicant was not submitting his files/uork through him and
as such he wuld not be able to reflect the true picture
of applicant-;-s. work and performance in his ACR dossie’r{
As the Dyjoirector was supervising applioant's uorkw being
the next senior officer in the hierafchy of the legal
metrology division there was no violation of rules in

getting the ACRs completed by him as Reporting O fficer "3

-

Fat:

8%  In the light of the above, applicant has failed to
lay anyﬂ_& foundation to his. apprehension that his
ACRs for the relsvant years uere - tampersd u_lith/manipulated
uhich might warrant judicial interference th the OAJ
Fﬁrthemo_re we are infomed that applicant has since

been promoted as Asstd Director

6.‘3 The OA is thsrefore dismissed'f;f No costsﬁ“'.{?
/
( DR.A.VEDAVALLI ) ( s.RmeIGE
MEMBER (J) VICE CHAIRMAN(A).
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